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IN THE CENTRAL ADMINISTRATIVE TRI
AT HYDERABAD

DA 395/90.

BUNAL : HYDERABAD BENCH

1. P.Ramamurthy
2+ Mf.A,Quader
3. K.Laxman
4, P.Srinivasa Rao
S¢ M.DeYunus
6. B.Thirupathy
7. B.Prebhakar
B. B.Babu Rao
8, J.Mallikar jur
10.8.5atyanarayana
11.P.Hari Kishan
12.G.Lirgaizh
13.8.Vijaya Kumar
14 .A.Kumar s Swamy
15.P.Kumar asuamy
16.G.Kotesh
17.G.Gopal
18.M.Narsaizh
99.0.Fedda Rao
20 .D.Ramesh

Ver sus

1. Divisional Railuay Manager (BG
Sguth Central Railway, Secunde

2. Divisional Commercisl Superint
Division Secunderabad (BG),
South Central Railway, Sscunde

J. Assistant Personnel OPficer
South Central Railuway (BG)
Secunderahbad,

4. Chief Ticket Inapsctor,

South Central Railway,
Secunderabad.

Counsel for the Applicants

Counsel for the Respondents

_Data of Decision:14-3-91,
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M/s P.Krishna Reddy,
P.Sridhar Reddy &
P.Sarada

Shri N.R.Devaraj, SC for Rlys
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CORAM:

THE HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN
THE HON'BLE SHRI J.NARASIMHA MURTHY : MEMBER (J)

(Judgment of the Division Bench delivered by
Hon'ble Shri B8.N.Jayasimha, Vice-Chairman)

The applicants wvho worked as Uater men at Secunde-
rabad Railway Station hatfiled this application sseking a
direction to the respondents for including their nameS

Wopen
in the live registess and to appnintﬂas Summer Watermen
of :
Por the summer/1990 i.e. for the period ending with

30-6“90 [

2e | The applicants state that according fo,the procedure
in the Railways, workmen who worked as Summer Watsrmen

will be automatically absorbed in the next season. ALl

the Summer Wgtermen i.e. the applicants herein éggLengaged
during the year 1989 and hance they were under the impression
that they will be appointed as Summer Watermen for the

Summer Season of 1990, Houeuef the Tédpondents started
appointing the Summer Uatermen and the applicants were not
considered for such gg appointments, They were informed

that tha%r cases were not considered as their names were

not included in the live registsr3 They €gntBnd that their
names ought to have bsen includéd in the live registam as they
worked as -Summer Watermsn during the previcus year,.and

the other workmen who worked as Summer Watermen during the

year 1989 have been re-appointed as summer watermsn for
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the year 1996;&n5pite of the fact that there gﬁgfﬁumber
of vacancies, applicants have not bean'appuintad and #Hed.
number cF{§f%ﬁ§§h;§§p@tintsndants/Statian Masters requested
the respondents to prouide‘wéﬁermem-tc their.statioh;,
Applicants thersfore contend that as a result of the
action of the respondent in not appointing the summer
watermen they wexe gMkx have been put to mon2tery loss.

They also state that for the period they worked they

have not been paid salaries,

3% The respondents in their counter say that during

the year 1989 (1-4-89 to 30-6-1989) a total of 190 vacan-
cies of summer watermen were created. -The proceedure
gébgggﬂjfp;:?ﬁﬁagiﬁéfgéterman is by drawing from the list of:

(i) Candidates waiting for appointment
an cempassionate grounds:

(ii)Casual Labour horne on live registers
but not otherwise engaged.

During 1989 only 78 candidates could be appointed under

the ‘'above two categories. Ailéﬁtgg;wgﬁxtherefore addressed
to supervisors of Enginesring Department to advise the
number of casual labours borne én their live registers and
whao could ba spared to mest the balance requirement. Un
receipt of this information the Supervisors who had casual
labours borne on their live registers to spare were advised
to direct the senior most of such casual ;ébours to the
stations of requirement and that their wages will be
claimed by the respedtiue Engineering Supervisors in whosse

live registers their names were borne. The applicants

. »
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‘! have never worked as Casual Labourers prior to 198%and
\Zf‘ ) L
are rank out—siders. They are tharefore naturally not

porns on live registers, hence fhay-cannot be engaged as
Summer Watermen, They were never directed by aﬁy of the
Engineering Supervisors to work as vatermen at amy of the
stations where they hava worked. It is further gstated that
they have joined service only with tha help of a forged’
letter and once having gained entry theay are now trying

to legitimise théir seruicg by demgnding co ntinued

service For-uhich they have neither right nor eligibility.
It is further stated that there &ggionl; 11 vacaﬁcies as
on 7=-5=90 on which date éhe’applicants hawe approached

the Tribunal.and their attendance particulars for 1889
summer i.e. for the pEriods of their working uwere handed
over to one Sri Srinives Rac applicant No.4 who worksd at
Secunderabad by the Station Sﬁperinteﬁdent, Sgcunderabad
to bg deliuéred ﬁo the respective Enginsering Supervisors
for drawal of their wages, but surprisingly thaey wers

not delivered to their respective supervisors for the
reasons best knowun te them. Thé.applicants'nsver

approached the office [ . represented any time

regaraing nan~dfaual of tneir wages and the admin;stra~

tion came to knpw when they filed this cass. Respondants
in their couﬁtsr further state that the applicants worked
as casual watermen during 1985 summer by fradulent means.

%Nf. Hence thay contand thet they have no case.

contd.....E...
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—_ 4o We have heard Shri P.Krishna Reddy, learned counsel
for the‘applicant,andrShri’N.R.Deuaraj, learned standing
counsel for the Respondsnts. Accarding tc ths proceedure,
the Casual Labgurers have to be sponsored to the Station #asige
Masters of ths concerned Railway Stations by the respec-
tive Enginmsering Units on racéipt of the raquisitiun
from the Station Masters. Their salaries are to be drawn
by the ¥espectiva engineering units where the live
registers are maintained. The sponseorship is also to
be done on the basis of their seniority in the respec-
tive Engineering unit. The applicants ha;e already
received salaries by virtue of our interim orders. The
duest;on that remains Por cansideration is uhether they

0 are required to be re-sngaged on the ground that they
had worked earlisr as summer uatermen. The number of
casual labourer to be taken as summer watermen depends
upon the need of such uatejmen; The engagement of casual
labpurers is also to be made according to their seniarity
in the liveAregister of the respective engineering units,
The contention that a live register should be maintained
iaeperately Fpr uatermeﬁ is not correct and the appli-
. cants claim that they odghf to have been re-engaged on

this basis has to be rejected. Shri Krishna Reddy nou

contends that the applicants are entitled to . remain in

the live register of their respective Engineering units.,

ConNtdeseabone



No plea to this effect was taken in the application.

It is for the applicants to make representationsto tha - .
concern tngineering units te=epsbde in regard to reten-
tion of their names in the live register so that the

- may _
respondents/take necessary action in accordance with

the rules. No direction can be giuen at this sftage to

the respondents on this matter,

S In the circumstances, application is dismissed.
No order as.to dosts,

WAV V.9

(B.N.JAYASIMHA) (J.NARASIMHA MURTHY)
Vice-Chairman Member (Judicial)

Dated: 14th I"larl:],ﬁk3 1991, P_}&S%;Qm“@\
Dictated in Upen Court gg\EEputy Registrar

To

au}é,‘_ _ _
1. The DLivisional Railway Manager (EG)
S.C.Railvay, Secunderabad.
2. The Pbivisional Commercial Super intendent,
Division secunderabad (BG) S.C.Rly, Secunderabad.
3. The Assistant Personnel Officer,
S.C.Rly (BG) Secunderabad
4. The chief Ticket Inspector,
S.C.railway, Secunderabad. v
5. One copy to Mr.P.FKrishna Reddy, Advocate, CAT.Hyd.PBench.

‘6, Cne copy to Mr.N,R.Devraj, SC for Rlys, CAT,Hyd,Behnch.
7. One copy to Hon'ble Mr.J.Narasimha Murty, Member (J)CAT.Hyd.
8. One spare copy.
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TUPED BY ' " COMPARED BY

IN THE CENTEAT ADMINISTRATIVE TRIBUNAL
HYLERAEAD BENCH HYDERABAD

/

THE HON'BLE MR.B.N.JAYASIMHA : V.C.
AND |
THE HON* BLE MR:EfSURYK'ﬁﬁO : M(J)
AND _
THE HON'BLE MR.J,NARASIMHA MURTY:M(J)
—~ AND _. '
THE HON'ELE MRS ReBAEASUBRAMANTAN 1M (A )

Datea:\\+5:§ ~1991,

GRBER—Y JULGMENT

WIP.NO.

o, 395790

Adm:Lt ed and Interlm dlrectlons

Dlsmls ed as W1t c§' ntrai[;\grgl;f:?;!g;nbunal
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